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18. Is the aaplication accompained 120/0D, for Rs.50/-. ﬁb>
10, | '
11 H ve Legible canies of tha annexurs ﬁu1y ath“ tad VEN
boan filed,
12: His toae 2anticunt exhaustad a1l éu;ilabkz ramidies; ‘{5

13. His the Index of documants been Pilsd and pagination done o
GTOPIriy., .

14, Has the declarmblgn as a reguired by item Kg. 7 of ToMe
form, I bewn madeg.,

15. Ha ra
Ffull addresces of the respondents be=zn filed,

Ve quired number of cnUelops (fila six) asaring kﬁg

S, - ?
16, (2} Wnstiar ths relisf sought Farm arise out of signle -
C2USE ngrtloﬁ. '
gy Uhehter 2ny intacim rslisf is prayed for, q§>
17 In céss an Ma for connbnation of delay in filed,
it supported b an arfidavit af the a . slicant, -
18+ Yhenter t is cause ban neared oy a single bangh. .
18. Any othar points, . o
20, RPssult of tha scrutiny with initial of the scrutiny .W\q’s/l;e Lied
‘ cluzrik, ‘ - '
SSLL D | - I

Scrutiny rssistant,

Section “I'ficer,

Denutby
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2.
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ﬂhsther name description and uddress of all the

pertied aeen furnished in the couse title.

(a) Has thewplication ba.n Pully signed and varified,
(n) Hes the‘caaiec basn duly. sign d,

(c) Have aufflclent number of mpies. of tha “pplicatiun

“been Fillad.

WUhathsr all the necessary partiss are impleaded{
Unether English tranlation of docum=nts in & LJHQUdQ
other than ﬂ”lilaﬁ or Hindi beon filed,
Is the application on time, (ses section 21)
Has tho Vakalatnama/Memo of apperance/Autitorisation bezn
filed, o :
It @ng a gllcatlmn mulﬂtulﬂblllty-

(u/s 2, 14, 18, or/U/R. 3 Etec.,)
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ACT 1985

Betweaen; ’

Lhna £. others caee
|

JI and

A Ramakr

iucler Fuyel Complex,
vepartmernt of atomic Enexgy, =
oCIL :r_:Stl

Fyde”abai_SUO 065, rangareddy iizgrlct
rEprecenﬁﬂo by its Assistant Kr~~unnel cfficer
and ancther

| THDEX

P

R Ee ' vezcripticn wf the documemta_
1. ’ Applicaticn
| lMatarial papers

Anpexuras Al toc A1V, employments cards

vate of| £iling:19-9-1997

Tan @y meny G@d\aﬂﬂk & per The NehBaahs, df
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applicants
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FHEFORE THL GE:NTRALADMINEE?RATIVS TRIBUNAL AT HYDZHABAL

0. A, lo, \i%c\ of 1997

Between;

v A Ramakriibhna & others e« Epplicantg

Nuclear Fpel Complex,

Depertmenft of Atomic Energy,

ECIL Post|

Hyderabad-500 062, represented by its
Assistant Personnel Officer & another ... Responden;

Chronological statement ¢f events

-

. ]

) S,No. Late Statement of Events Hag%
*; “ . - "-EHEmmsEm st EEEsErsEs T
. ' 1. 5.8-1997 Notification of the 1st respondent
2. List sent to the lst respondent from
the 2nd respondent exchange
3. 1996 (6) Scale page 676
y E ' Hyderabafi, @NM—Q"L\
Date; 1991997 Counsel for the applicani
Y

- w e e

T
N r—— e — |

e

ri1r



I
i

Between;

D, Aa.No. \L§Y of 1997

1, A&.,Ramakrishna,

Slo Burya Rao

Aged akout 25 years,
3-10-2¢6/C, Gokhalenagar,
Ramanthapur,

Hyderabad B
Rangaregdy District

Z

K, D, Nageswara Rac

S/c K,

Zeharao

Aged abput 26 years,
nuartel ¥o,B-86, HCL Township,
Rangareddy District

6

‘1, Bheefn 3ingh

5/0 Bajrang Singh

aged about 28 years,

Flot ¥p,20, Venkateswara UNagar,

AP, H,

3.,Colony,

Rangargtdy District-500 040

J.Venkiata Naravanha Rao
S/0 appa Rao

Aged apbout 29 ysars,
SRT 236, Sanhath HNagar, -
Rangareddy District

Ch,Mgdhu
5/0 Ch.Namasivaya

- Aged gbout 23 years,
H,No,1-27, Manchrevala Post,
Rajendgranagar,
Rangaredday District-501 171

5,.5,G,|8anghamayya, K,
S/o Venkataramapa Konatala
aged about 20 years,
Plot lo,188, Lakshminagsar,

Moulalil

Rangareddy District

7. A, H,V/@xRX Giri Babu

5/0 F|Ravi
Aged about 23 years,
Plot WMo, 10¢, PragathilNagar,
Opp:d, R, T.0.C,
Kukatpally, Hyderabad.500 072
Rangatreddy District

Ch,Ch
s/0 C
Aged
SRT 3
Rahga

andra Bhushanam Kumar
1, Devanandam,

sbout 26 years,

15, Sanathnagar,
reCdy Listrict

B CENTRAL ADMINISTRATIVL TRIBUNAL AT HYDERAB AL

£iled U/s 19 of the Afministrative Tribunal 2

03002

3

ct 1985)

e m i i

i




—

...3

- 2 -
9. A,Yadaiah I
4~ 8/o|Gandaiah g
Aged about 26 years, i .
57, | Khajaguca, |
Golkonda Mandal,
Rangareddy District |
1\3. V.SD.V‘S.RGO, !
8/0| Narasimha ‘
1-10-214, brahmanwadi
sechinderabad eess Applicants
an d !
]
! |
1. Nuclpar Fuel Complex,
Department of aAtomic Energy,
oCIL| Post
Hyderabad-500 062, Rangareddy District
reprigsenteda by its Assistant FPersonnel cfficer, |
2, The pistrict EBmployment Cfricer, i
Rangareddy District Employment sxchange, :
Srinpgar Colony, Punjagutta, i
Hy Gerabaa
... Respondents
|
[
watnile of the Applicatiin (C,A.):
1, EParticulsrs of the Agrlicants: }
As shown ipn the cause title above, 1
J 280 « ic L . A j - -
Addresc for service of nctices; Mr,K, Nageswara RBAGdy
Advocate
K, N5,10-3-307/5,
Humayun Nagar, | .
Hydercpad-500 028 :
2, Detgils of the Respondenpts. %
As ghown in the caguse title above, !

3. Barticulais of the order sgainst which applicstidh _is made.
: ;
|

_ .- . ‘ . 1
Seeging a Girecticn to the respondents to allow tLe
applicants to interview for the posts ¢f Junior Gp@é%tor

Traince (Fitter trade) without insisting that tieir [hames

chould be sponscred by the Employment sxchange, The{i t

respondent sent notification to the 2nd respondent Oh 5-8-.97
1

. s . ) ) .
anc the Znd respondent sent list to the 1st raspondept, The
. . . |
respondents are not supplied notification and also fbt oubllanedi
in the News Papers, |

i




~

Jurisdiction of the Centrsl administrativs Tribunak: | H

Appl
U, A, is
responee
Section

rosts tg

appoiptment comes urder Recruitment,

has got|juriscicticn,

5. I:.;_@_i.%.a_zi-gw

applj.cante declare that the applicaticn (0,2,) id

the limr
Tribun]l act 198%

resgpon

within the jurisdiction of this Tribunal as

be filled in andhra Pradesa,

:cants daclare that the subject matter of the
ﬁée ist }

nt is Centrzl Government Lepartmant and Comes

14 of the admipistrative Tribunal act anc thJ

For interview

and there is nc impugned order and

ant has pnot yet conaducted intervicws but spog

list wilth names sent to the 1st responcent office,

o
—
e

6, FaCis _F WIE CASE;

(a) Agplicants submit that all the applicants passl

I

with agbhove 50% marks in the &

Fitter|trade and registercd

17774 Gated 2.9-1992 (2) R1/1992/05265 dated T.<-92
31673 dated 20.12.1589 (4) Ri/1989/32245 dated 23.%

l |
(6) R/1996/22266 dated 42-11-1996 |

(5) R/05881 dated 19-6-93

(7) R1/1397/16500 datcd 317-9-1997 (8) R1/1986/18030

(9) R1/1993/0482 dated 12.3-93 (10) Ri/1994/9709 4t

respeg

$,C, Anud also passad

their names in the Rang

rtively, Actually as per the Supreme Court jul

the cdndidates whether registered or upregistered

fdmployment Sxchange can apply to any post as per t

qgqualifications if the respondents advertised in th

Papery

Bxchapge,

. No need . to ragister their names in the En&

.o b

|

So this Hon'kblg Tribumal

itation as prescribed in Section 21 of the Ad

f

)

(]

i

4

1)
jal}
wn
-
3]
-
Q
»

I
|
Employ%ent Zxchange with their registration No,l) Rﬁ/1993/ F

€

present

under

and |

1inistrative[
the 1st “
i

%ored

reddy

o the ’

eir suitablé

o |

saic P?

within e

(3) R1/1989/4 1%

2-89 Ii

2 e
e 2 g - b

TR LAY P e, L
D N G T
o e

Taon

Gt,16-10-86/1:1
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lyemant all rg

Naws r

!

s Loymeant

e ———




.

,4B) The first respondent op 5-8-37 notified the 17 {yacancies

of Junior Operator Trainee (Fitter trade) posts to %He Znd

respondent to sponsor the names cf the candidates wighout

giving [advertisement in the MNews Papers to call for applicationsﬁ

ma Cou;t

from all the eligible candidates anc denied zn oppofjtunity
anG dicobeyed the law laid down by the Hon'ble Supr%
%

judgement, The 2nd rasponcent sent sponsored list With names

of canGidates without sponsoring the applicants’ naFes, As

]

per the supreme Court judoement, registerd br to bejregisterec H

for . i

or unregistered ip the Employment Exchange can appl%
s

any popt

|
and allow them to interview without the média of F
employment exchange and no need to sponsor Lrom thﬁ employ@ent !
exchange as reported in 1996 (6) Scale, 676, The Ist
raespondent is not receiving applications from the 4pplicants '
anG not considering them inspite of their requests'gnd the

interview

L%

1st regspondent is going to conduct written test and
within 15 days. As per the Sypreme Court judgsmept! no need i
to register their pames in the Employment iSxchange, Apy one f

I i

can bd applied if notified in the News papers, Hahce this $,A,

(C) "dhe respondent without following the Supreme éourt

judgsament, which was reported in l9gé (6) Scale 67f, the

Excise Superintzndent, Malkapatnam, Krishna district a,P, ,
Vs, K[B,NVisweshars Rao & others is itrying to recr%it/fill “
up the sbove szid posts with the candidstes sponsoxed by the

‘ |

employment exchange aleone without giving any alGvertisement J
‘ z

r

to call for applicztions from all the eligible candi

rightls of attepding to test and interview and to g%t selection
Tiiis plon'ble Tribunal andé High Court of A,P, was gieased =0

[} '
dispolse of several 0,A. s andG J4,Ps ipn similar mstter with a }

dirsdgtiocn to allow them to written test apd interview, The
respgncent may conduct interviews at any time within 15 déys

and Mept the interview date sescrete,

..'5 ‘




v

o

e

7. Details|.ef tha rRaemedies Exahusted;

The applicants have no other alternative remedy except

to appro

8. Matterg not previously filed or-pending with any court;

ad

h this Hon'ble Tribunal for the relief soughiy] for,

Appl

any petit

G, @eli@ﬁ

icants declare that they have not previously

ion for the same relief before any court of

3 ooughts

In viaew
above ¢, 4

may be pl

applicants to appear to written test and interview for

posts of

insistin

yment Exthange as per the notification dated 5-8-97 a

such other order or orders as this Hon'ble Tribunal o

£it and

10, INZERIM RELIEF:

of the facts mentioned in paragraph 6 of the
the applicants pray that this Hon'ble Tribu

eased to direct the respondents to allow the

¢ that their pames should be sponcorzd by the

pbroper in the cirfumstances of the case,

Pean

that this Hon'ble Tribunal may be pleased to direct ¢

respondj

trade) Yithout insisting that their names should be

by the

and pass such other order or orders as this dHon'ble ]

may deem fit and proper in the circumstances of the l¢

11,

12,

P.C.

No |of DD/PO;

Datte of issue:

t
and interview for the posts of Junior Cperator Train}

S
amp Loyment exchange as per the potification dL

Material index enclosed,

Namg cf the Post office|83ﬁﬁ in which

nal

Junior Operator Traines (Fitter trade) withou

the

3

Emp Lo~

1 d paﬁsf

"

3y deem '’

ding disposal of the above 0,2, the applicant

nts to allow the applicants to appear to Write

\Lko! eedire

DD/PU;

S\ —
J ﬁé-sb’;%%%

- ‘ ,

ﬁuQ-C&Slﬂzﬁ !

{2 (Fitter

ponsored

ted 5-8-97
ribunal

ase,




A3,

a) Mate

We (1)

S/o K,Sesha Rao (3) M.Bheem 3ingh s/0 Bajrang Singh (4
Venkata Narayana Rao /0 appa Rac (5) Ch,Madhu S/0 Ch.l
(6) 5,8,G|Sanghamayya K,
. Giri Babu|s/e P,Ravi (8) Ch,Chandra Bhushenam Kumar 8
Devananadan (9) A,Yadaizh é/o Gandaiah (10) v,&,V,5,8a0
8/0 Narasimha (as stated in the cause title ) do hersby
verify that the contents of the above paras are trus t
personal Knowledge and legal advise of cur counsel and

not supressed any material ;facts herein,

il

Counsel forx
Date:;19-0-1
To
The Registr

Central Adm
Hyderabad

List |of docurments enclosed.

A,Ramakrishna 5/¢ Surya Rao (2) K, D, Nageswana

- b -

rial papers (b) LD/PZ gc} Covers

VERIFICATIONW

s/o Venkataramana Konatala (7)

d

2‘

e i
5. . Rheew SOty
4, 3.

the applicants

8g7

B0,
inistrative Tribunal,

+

Signature of the applicants

Q
S
e

——

[—

amasivava
i

A H, Y,

our

we have
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("RT: i REGN.NO:

X-Ci0 | K

Tof L1717 N\

1355720k DT, OF EXPIRY

—Exm SBI5B2 SBISB4-585  — AGR %GF YORsMEI STR | - S

F 1951 EXG

7: OB 54 NG
Faeld 1974 DND

SEX
MARITAL
CASTE
i Do8
AEMANTHAFUR HYD 3 il RELIGION !
NCO/DATE OF SENIORITY , PH : - : 1
0 84210 ; ’ '
1993/09:02 993097 , !

NAME

ID MARKS
) F/H NAME
ADDRESS

!

A

I 4
- - e - ‘g“.."h;""ﬂ ' T _ F ) 1 ’ !

N
-/

COMPUTER HOUSE, SEQ-BAD © 040847432
U .
-

D& M@ of Res: 0 4 Ex-Cen R NCO  NAC Work Expeniencs {in Mihs) Estab-wise 2
N 1 2 3 4 5 3 7 .8 9
Mabiiity - e 4z .
Ra ;
Lznd Qusies
Aanat Gy
e, L. iss. D0 . /
Canct, Willinorass -
Self-Employad B R
Apprentice-ship L
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Sir,

TO‘ ' Q{b\‘\ﬁ- AN CL*Jéf&U’,ﬁA{QJJ‘

I am to request you to rectlfy the defects ment ioned

below in your app

1

lication w1th1n 14 days from the date of

issue of this letter, failing whlch You application will not

d action under Rule 5 (4) will follow.

| | | .AJ;-
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' Dept, of Atomic Energy,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH | .~
| & | HYDERABAD ”

— i
oAJSR_.304q_é_7—] oA HBCT}QI:%

BETWEEN 3| |

1., A,Ramakrishna
2, K.D.Nageswara Rao Y

3. N.Bheem Singh. '
.4, J.Venkata Narayana Rao ‘
5. Ch,Madhu a,;’
AND S

1, ‘Nuc lear Fuel Complex,

ECIL Post, Hyderabad

T

2. The District Employment ipff

Rangareddy Ristrict Employment

Excliande, Srinagar Colony,
Panjagutta, Hydersabad,

Counsel for the Applicants

Counsel for the Respondents,!

CORAM: * .

HON'BLE SHRI R.RANGARAJAN :iME

otattet 9 e - - o
rarr———— —-— <

HON'BIE SHRI B,S. JAI PARAMES

X Oral order as per Hon‘bleiSh

k
Mr, K.Nageswara Reddy,

for Mr,P.Naveen Rao, for R-2,

[o

N/ |

Date of,,o:ﬂeg_j s'.,_24,.9,,_977 ’

"6, 5.5,G,Sanghamayya, K,
7, A.H.V,.Giri Babu

8. Ch.Chandra Bhushanam Kimar
9. AJadaiah
10, V.5.V,S,Rao

() Applicil ants,-
!

icer,

.o 'Reslx)_ndei:ntS. ,

.o Mr.K.NageswaraRedd

.. Mr,W.Satyanarayana
) for
MI.N -R 'Devraj -

oo Mr Phani Raj
for *

Mr, P.Na\reen Rao
f}or R=2

At

MBER (ADMN,)
I{AR : MEMBER !(JUDL.)

RDER
ri. R.,Rangarajan, Member {Adm,) X

learned counsel for the applicant

M!;.W.Satyg‘nnarayana for M_r.Nl.R.Dévraj, for R-1 and Mr,Phani Raj

%




3. Admit,

that they have fully qualified

Junior Operator (Fitter Trade).

the Employment Exchange,

Hence

by Respondent No,1 for that pos

Supreme Court judgement ftaported in 1996
Superintendent, Malkapatnam Kri
submits that his case has t0 be

are not Spo

4. He
interim 4i

If
week in ad;

then the ¢

with the Employment Exchange sponsored candidated even thoi‘ugh their

names 4are

nsored by the Employ

rection is given:=

ases of the applif:ant

not sponsored by the

not qualify in the Sedection th

‘Tribunal through the respond’ent’s counsel for confirming th,é dismiasal

of this Oa,

number to

ountil further orders in this 04

o

qui')

There are 10 apk

have disposed of simi

§el

olicants in this OA, They submit
for consideration for the post of
Their names are not gponséred by
fheir cases will not be coﬁsidered

t. The applicantg relying on the
(6) Scale 676 {(Excise

ishna District vs, K.B.N,Visweswara Ra
considered even though their names

ment Exchange,

lar cases, Hence the folloWwing

the applicantgsubmit their application at least ome
&

vance of the selection either written, viva—vocef or both

be appointed then the results should not be pubiiShed

PARAMESHWAR )

In case tf they aTe found fit and cgne within? the

Ll

Dated ; 24th September,, 1997
(Déctated in Open Court)

s should alse be considered along

Employment Exchange, If t‘hie.y did

e same should be informed to this

M/
( R.RANGARAJAN )
Member (Admn, )

K ac,ip

o o iiid g o . -
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.nani 1
, | ; 1
Copy to: - _ _ ‘ : .
1. duclsas ~ual hamnlax, Dopt.of Qtumzc znargy, ! i :
- ECQIL bost, Hyderabad., - _ | - o :
2, The Uistrict Kmployhant BP?iccr ttangaraddy District, | " ;
Lmploymant Exchange, srlnagar s&inny, Panjagubta, )
. Hydgxabaéi ot ’ .o ) : : 'V_
3. tne cupy to Wt.K.Hagesuara ﬁaddy,ﬁdvacate,EﬂT %yderabas: i
4, Gnz copy ta t"sr.N ﬁ.ﬂa\i"aj,?)x..t‘C’Su,quT Hyderabad, | [
Se Une copy to ﬁr.?.ﬂauQaﬂ Haa,ﬁddl.urnﬁ E%I.Hydardhaﬁ. | I
6, One copy to ﬁ.ﬁ(ﬁ);;&?,dydexabad. | o
7. Onc duplicate copyy | i | -
|
|
|
b

! ‘ 4

YLRER




TYPZD BY CHECKED BY
CCMBARED 1y APPROVED gY

IN THE CznTRAL ADMIMISTRATIVE TRIBUNAL -
HYDERA 31D

TAZ HON' 3LE SHRI RLRANGARAIAN M(A)

A D

THE HON'BLE 5HRI 8.5.741 DA RAMIESHUA B

M (3)

Datead: a/u ‘?} ? 7

OJ’\/R A/C

‘

Al&ouFd
Dispoped of with Directians
Dismigscd

Dismidsed as Wwithdrawn

Oismigsed for Default .
Ordere rEcted )

No order as tg casts.—

YLKR 1T Coust
o . S i

Y gl T

cj:,?: ldmim‘fﬁiva Tribuna! i

WW{BE“PATCH |

i

~10CT 1097
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NO. 1289/1997

DATE OF ORDER : 24.8.1998

_ BETWEEN

A. Ramakrishna

K.D. Nageswara Rao

M. Bhegem Singh

J. Venkata Narayana Rao

Ch. Madhu

5.5.G.| Sanghamayya

A,H.,V. Giri Babu

Ch. Chlandra Bhushanam Kumar

A. Yadaiah : :
V.S5.V.S. Rao Applicant{s)

AND
1. Assistant Peréonnel Officer,

Nuclear Fuel Complex,

Department of Atomic Energy, .

ECIL Post,

Hyderabad 500 062 Rangareddy Dist..

2. The Employment Officer,

: District Employment Exchange,

Government of “Andhra Pradesh,

Rangareddy District

Srinagar Colony, Punjagutta, : o
Hyderabad. .. .Respondents -

Counsel for the Applicant - Shri K. Nageswara Reddf

Counsel for the Respondents -  Shri EﬁABﬁ&skaﬂHJRa@rq R. Dev ;vj
Counse]l for the State of A.P. - Shri P. Naveen Rao

CORAM

The Hon'ble Justice Shri D.H. Nasir

'Vice-Chairman .
The Hon'ble Shri H. Rajeéndra Prasad :

Member (A)

ORDER

(per Hon'ble Shri H. Rafendra Prasad, Member (A))




‘Heard Shri K.}iNageswara Reddy forthe

Applicant(s)lqgg Shri N.R. Devaraj on Behalf of the

Respondents and Shri P.{!Naveen Rao on behalf of the

1

State |of A.P.

é‘:

The orders pasged by this Tribunal today in |
g ' t
O.A. No. 987/96 shall bé complied with in this O.A. as

well,

SR T T o

: |
orders passed in O.a. No. 987/96

i f

A copy of the

T
shall be kept on record iof this file and also suppliedF

;

to the|Respondents to facilitate further action.

PR i T S

H
, i N i
Fl p-—-—_'——-_-_l . -A .é
% (H. RAJENDRA~PRASAD) } (D.H. NASIR)
b . _
: Member (A) . VICE-CHAIRMAN
¥ ; ;
: K " !
f}w fo) -
| R 2 :
3 1‘; i 3
Y DICTATEQ%IN OPEN COURT -
it S L4
v o o
‘ J

"
DATED&: 24.8.1998
i
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ar Fuel Complex,

1. The Asst,. Peréonnel Officer, Nucle
Hyde rabac-62

Dept.of aAtonic Elergy, ECIL Fost,
Ranga P.*fddy Diste
The Dmploymenit Officer, nist.Buployment Bxchange,
Rangareddy Dist. State O0f AJPe
Srinagar Zglony, funjagutta, Hyderwbad.
J
1 .Counsel for A.F.Covt. cAT.HYG.

3, Cne copy to Mr,P.Naveen Rao, Sp
PY €0

One copy to 1}{1’3:. N ‘0\ . '\)O_J\f TC'\_)!
K -NM‘Q}’{UQ"& h&gj Advocate, C.?;T;Hyd.

?"Ir .

5. One copy to

6. One copy to HHRP (M(A) CAT.Hyd.

I

One copy to “DR(A) ChLTWHyCe
|

5, Ons srare C?py.

|

[

 pvi : |

e




. Mle

I CLURT
»
COMPAREL BY
HPPROVED BY
Ty ©THE CENTRAL ADNMINISTRALTIVE TRISUAL

IIVDERARAD BINCH LT DYDERAELD

THE FON' BLE MR,JUSTICE DJHWIASIR:®
) VICE=CHAT RMA

LHND

/

THL HOW' TLE ME.H RAJBNDRA FRASADHM( )

DATED: QM-S ~1998.,

ORDER/T U.wf

e r A Bk T T h WS M T s T A T e G o g smamTAS S

o o:E-‘},f “l‘—\ .AI:'&O ,-/(..: .. e No -

in

0,540, 123 \c\’] .

T.I-:iolqoo (‘N'-P. )

:d and Interim directions

Adnit
issue

Allow;éa

Disposed of with directions

Lismigsed as withdrawn.
Dismigsed for Default, _
Orcer¢d/Rejected,

No order as Lo Ccosts.




